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REFERENCE TO PAYMENT OF DE-
PUTATION ALLOWANCE TO EM-
PLOYEES OF THE CEMENT
CONTROLLER'S OFFICE

ot strdtey ST Arae (THEAT)
Htaq, § AGF ATAH F AT &
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Sgat | T WI9E AW § AT
¥ frazrag & & ofF sqwifal &
arg fagia Had & § W omE
faorar & maw agt &aT o7 97 A
g geaty w fear st s S gaey
arfoa wist & sawr qfa & g o

REFERENCE TO THE ALLEGED
MOVES BY GOVERNMENT TO DIS-
SOLVE CERTAIN STATE
ASSEMBLIES

SHRI A. G. KULKARNI (Mahara-
shtra):  Sir, through you, I want to
bring to the notice of the Govern-
ment, and particularly of the Home
Minister,, an item in various news-
papers, which might be a motivated
item or might be an objective news-
item given by the correspondents. It
says, Sir, that the Law Ministry is
bending forwards and backwards to
find some alibi, in the legai pharaseo-
I°gy, to enable the Home Ministry to
dissolve some State Assemblies. Sir,
this  matter was  highlighted many
times in this House during the last
one week. Sir,, jn ali seriousness, I
would request through you, Sir. the
Leader of the House, Mr. Mukherjee
and the Home Minister, Giani Zail
Singh, that the other side of this top-
pling game or the game of dissolution
of the State Assemblies has to be gone
into seriously. Sir, there is a news
item from Lucknow yesterday that a
massive rally wa; held there by the
Chief  Minister. Some  time  back,
there was a massive rally held by the
Youth Congress. Sir, [ think, Mrs.
Indira Gandhi is a very able leader
and she has got a massive victory.
Nobody else can claim any credit for
that victory. It is because of her abi-
lity, and what you call, defiance in
adversity, that she has succeeded and
attained this victory. But, Sir,
Churchill's  famous statement is that
one must be magnanimous in victory
also. Sir, why I am bringing this to
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your notice is that sharpness is increa-
sing in every State. In Bihar, you find
one type of sharpness in  Orissa,
there is another type of sharpness;
and in Maharashtra, yet another type
of sharpness.

Sir, 1 would like to point out that
this Home Ministry's asking or advi-
sing the Law Ministry to find an alibi
to dissolve the State Assemblies wiH
be counter-productive and will not
bring the desired result of stabilisa
tion of this country after the massive
victory of Mrs. Indira Gandhi.

SHRi BHUPESH
Bengal); Not
crime.

GUPTA  (West
counter-productive,  but

SHRI A. G. KULKARNI: Yes, cri-
me also. Sir, it is not the defections
alone and the toppling process to
which I am objecting. The difficulty
seems to be that if you look at the
various  States, the satraps at the
State level are fighting among them-
selves. Sir, in my own State of
Maharashtra, there is a fight going
on as to who should be the next
Chief Minister. One lobby is pres-
surising the Government that defec-
tion should be encouraged and that
person says that he should be the
Chief Minister. Another lobby which
is not supporting that is coming here
with MLAs and MPs and asking to
dissolve the Assembly. Thereby, Sir,
further tension is aggravated in
Maharashtra.  Sir, in  Marathi  there
is a saying. The sun is all powerful
and bright. But the sand below al-
ways says that it gives more heat
than the sun itself.

SHRi B. D. KHOBRAGADE (Maha-
rashtra): And more trouble.

SHRI A. G. KULKARNI: That ia
right. Mrs. Indira Gandhi may not be

having anything but her satraps at
the State level are fighting among
themselves, sabre-rattling and giv-
ing press statements and pressurising

the people to take to violence. Sir, I
am drawing your attention to that
state of affairs.
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Sir, along with this, I would also
like to draw your attention...

SHRI B. D. KHOBRAGADE: Just
a minute. On this subject which you
have mentioned...

SHRI A. G. KULKARNI: I have
not completed.

SHRI B. D. KHOBRAGADE: 1
would like to make one or two ob-
servations on this.

SHRI A. G. KULKARNIL: The
Chairman may not allow me to speak
afterwards. Will you guarantee
that?

SHRI B. D. KHOGRAGADE: You
have been allowed to make a mention
of the other point. 1 would like to
add one or two sentences on the first
subject which you have mentioned.

MR. DEPUTY CHAIRMAN; We are
not having any debate on it.

SHRI B. D. KHOBRAGADE: 1 will
make only one submission.

MR. DEPUTY CHAIRMAN: The
hon. Chairman has permitted certain
people to make observations.

SHRI B. D. KHOBRAGADE: I have
to make only one submission.

MR. DEPUTY CHAIRMAN: Then
everybody will get up.

SHRI B. D. KHOBRAGADE: Sir,
only one submission and that is, if
the Assemblies are dissolved, there
will be no provision for the reserved
seats for the Scheduled Castes and
the Scheduled Tribes. I would like to
draw  the attention of the Gov-
ernment .

MR. DEPUTY CHAIRMAN: Please
do not raise a debate on this.

SHRi B. D. KHOBRAGADE: I
make only one small submission that
the Government should pay attention
to this particular problem that there
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[Shri B. D. Khobragade] SHRI A. G. KULKARNI: What that
will not be any provision for the awareness is, act as per that aware-

Scheduled Castes and the Scheduled
Tribes if the Assemblies are dissolved.

SHRI A. G. KULKARNIL Sir, I
have not yet completed.

SHRI B. D. KHOBRAGADE; The
Government should should that the Sche-
duled Castes and the Scheduled Tri-
bes do not suffer because of the dis-
solution of the Assemblies.

SHRI A. G. KULKARNI: What I
wanted to mention is the statement
of Mr. Charan Singh that the Govern-
ment should straightaway go to the
court. (Interruptions)

MR. DEPUTY CHAIRMAN: Order
please,

THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHERIEE): Sir,
only one point which I would like to
tell the House i>3 that we are very
much aware to maintain the reser-
vations  for the  Scheduled Castes
and the Scheduled Tribes. That is
why in utmost hurry, with the ap-
proval and consent of all the Members
present here, we got the Constitution
Amendment Bill passed. We are ful-
ly aware of it.

SHRI BHUPESH GUPTA: You are
certainly aware of it. The only thing
is that since you are aware of it, act
according to that awareness. That is
why 1 say all these things. There-
fore, dissolution should not be talk-
ed about till the President has given
his assent to the Bill. You have got
the majority, that is all right. This
Bill has not yet been approved by
any State. It has to be approved by
not less than one-half of the States and
the only the President gives his
assent and then only it comes into
force, this reservation comes  into
operation. I am sure he is aware of
it. Being aware of all these things,
restrain  yourself. Do not send your
Cabinet Ministers to various places.
(Time bell rings)

MR. DEPUTY CHAIRMAN: Order
please. )

ness. That is why they are asking
the Law Ministry to find some alibi
to dissolve it in one way or another.
So, Sir, what I am suggesting to
you is that Shri Charan Singh...

e Al (iﬂ;ﬁ A= f'ﬂ!) : 39-
garrla ST, 7 faage q@q aT F7E
7 OE AT Uy A Tewa g ) #f g
17 & fag 17 F7 & 5gar g fw
gq v ifezzgus & fosdws o 4
qg 26 WAL & UEe &@oW gl 4
g w1y § 3w fag &1 qa7g
feal gtz ot =% fafaeed &1 a@a
faar f& 7 et & o=dt zowr ife
FTE FL .

(Interruptions)

MR. DEPUTY CHAIRMAN: Order
please. You have had your say.

SHRI JAHARLAL BANERJEE
(West Bengal): We know how to set
him right.  (Interruptions)

SHRI A. G. KULKARNI: Sir, the
Treasury Benches are trying to frigh-
ten me, But they must be aware of
my guts and my power to retaliate.

wft favawaz arq ot (amwfaE o)
T ATd B ATCATT IBM q HTIE!
FAT AT &1 @I 8 7 91T §&A FT q9T
STAT % %2 £ | WITHT T a%g W1 AT
o T W T E |

SHRI A. G. KULKARNI: T tell Mr.
Dwivedi that he has also quoted many
times. I have not got any channel
with the Home Minister to get the
news. It is only the newspapers
through which 1 get the information
which 1 have brought before you. Do
not take the success to your heatL
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All the Treasury Benches  should
know that success should not go to
their heads. Otherwise they will fall
down.

SHRI KHURSHED ALAM  KHAN
{Delhi): Thank you for the advice.

farra & Fan (=it s ooy wrEaoit) :
ugarfd sft, st q7 "wAT ST
fEdm S ar Foram sar g1 &
g o g waT ST 7 39 999 § 47 ¥
7 fF 9z o A9 AW TETEeE
qferdy Zehez § |

SHRI B. D. KHOBRAGADE: Sir,
the question of reservations is a very
important matter. We do not want
that the Scheduled Castes and the
Scheduled Tribes should suffer be-
cause of the dissolution of State
Assemblies. Let the Home  Minister
make the position clear on this matter.

A we fag . Fweamfa S, #
g {1 a8 frar § fF e #1159
ara #1 aga fwF of f5 sow Fr-are
EATAS E GAE T GHT AT KT ATHA
@ A FEEAT § UAeeaeE A
AT FIAT ETI9T § IHAT T FLATAT |
39 I {1 gETE FB AFEOA ATigA
FHE qATE T | IT AFT W GH AW
T gt wrdar #Y 44 {5 gawr " &
qrg gr fremad s= 2 125 arE
FITF 12890 T TEA TIH HAL
48 7 g7 HIT AS(ieee §  ATZA A B
q1 9rge - e A1 oo g e v 4v L L
(Interruptions) R G - &
EhF TAC A4 F TFA ASATEE (F T AT
ZWET & | F Oqd u@r W4T w7 g
f e W = A 7 farfaaet s
T 1 & 5 awmw wamafaai a g @-
GTE BT S | SfE WIEe AT
o ag w97 fF #1E gawaEr e @i,
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ZZ7IIE ATEN THAI 499, a8 g
£ am:mQ | 77 1 ST AT ofET

| & AIY FT JA0G AT TF | afwa
mmw*wa wrfaw &
fe sredt & st mare ey oavafaat
aaﬁz‘ra’rw&wmwwm
wiFEfaal & ag MWewrd &1 9

Y ST FOO JrEATT ¢ ITEATI
ST, Tt St agr fzar aar & 9w A
Fafewdr atd Far Ti & fow wrow
W AT H HW § FF TAT BEAT T4
ETE 2 | T qA9 § AR FT AIAT
T &, 48 41T GAT F GG ATE
Tl T2 F21 fF 26 aim@ ¥ 17a
WA & FEATAT M &L 4 WIT
difqn ga9 25 ara@E@ F1 TEST
agl 97 I FLAET | AL AT a7 TS
T & Tt gy WAfwdwaE & e
T F 1T AET A gy fadr
2 1M wTOARE AT g AT E,
TEA AEN EIAT § |

AT EW Ftrq : §9 g7 0 TR

IO e TAR fT:ﬁﬂ?‘dﬂﬂm
eﬂﬁa‘ ,mwmg,mﬁwm
TRY WS STTAAIT | ATT ST & | ATT 1
A5 W= TiearHeef aq &, Tiaqrae
HHTE FTAATZIZT AT AT IART TATE7
F1ATT AET & |
SHRi BHUPESH  GUPTA:  The
position is quite clear. I do not know
why the hon. Minister is trying to

prevaricate over this matter. We are
not objecting to his sending to the

President. As you know, Parliament
costitutes  President and two Houses
of Parliament wunder the Constitution.

Obviously, President will get it. Even
if you do not send it, he will get it
and the President must be beholdened
to you for having sent it. That is not
the issue. The issue is that he knows
very well that President's assent is
absolutely essential for this Constitu-
tion (Amendment) Bill to come into



27 Re- Police atrocities

[Shri Bhupesh Gupta]

force and in this case no such assent
can be given unless it has been rati-
fied by more than half the number of
States. It is the categorical position.
Now we see the Ca"™t Minister de-
claring it and he would not rest until
"he Wast Bengal Governmet is thrown
-nto the Bay of Bengal. We see Cabi-
net Ministers going and asking for
dissolution. It is Government's inter
lerence (Interruptions), Madam
lady, you will not understand the Con3-
t ution. That is not for you. But
k| us argue on the point.

SHRI BHUPESH GUPTA: Neither
you understand me nor the Consti-
tution. That is my misfortune. I
want them to behave. The hon. Mini-
ster said we cannot do anything- -
(Interruptions). Your  Ministers  are
going around making public statements
causing incitement, for the dissolution.

MR. DEPUTY CHAIRMAN-. Thia is
not the occasion for it. Mr. Yadav
now.

REFERENCE TO THE REPORTED
POLICE ATROCITIES IN NARAIN-
PUR VILLAGE, DEORIA DISTRICT

ot T avea (faere) ST
afe ofr, & st g 3T g i wme
7 UF HEH I A1 ACH T&T T A
wrEfaq  Fv ¥ wiwT fzar oS-
Tamafa s, sacgdw § wr faq fom
ez & AT T g @} 8, &
IHFT TF TAEL UF WA F AIGANCEIST
F ST 9T AT ZAT E, ITF q49 H gIA
T BT W ATHTT FT AT WG
wreqy & wra i w20 & WA g o
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gugamfa off, SO wdw ®
ATAYL UF AT § AT FAAAT G
 §ET qEar & | Sygwmfa o,
U WA A 15 S F I HAT F
frowedfTe WIT gfers & sata 97 7w
H WE T HIT I I WA e
ufgamal o< g w7 39 fear ) @@t &
AN FT AT /T Ia6 990 & TG0
AT e 1 G271 HIX A T
F 24 O K FATH A T
ST 12 NZ &9 TET | SUHE™ia
oY, 7@ # wrf wmare @ FoRl
F Are Ay #r Agl afew Swe waw
fagm @ar § =z =S fafaes
fro Wiz oz & 77 gu «wFTT AT 75
# agr fear f& swe w2w gfas o
Frogodio F waml § 39 wig H 1
FCH ATATE AT FTHIGT 1 FEHT B
AT &, AW F 1T @, W7 a7 # 7 o
T 12 °2 Fv5 TETE | TET AT IART
afa AT W g2 & | Saanfa
Sit, gt feaie & aerer 417 ST a7
# gz waw & W@ faffer =
TATCHT 09 F T AT Fi1 e
o9 7T ¥ fip gt Gt wewr gf Wi
FEA g agi & @) gfer quitesie
q IAHT 2HT F A qrAFTT] FTEIT-
%% far 7z fefeggenfomz wrzie-
w7 fan #i uawifmar, semaom 39
w1 UHE A us gaEmd #9E
faars formdt Sromdosfio gfem (391
saw) fere s, WEEs rwen Agges
FTee HfawT ag ST Famd #37 I
IR TREA W T 9T | SR
qodt gHEa foe & W wa R
qT WiEgwE A AET AL AHA WTE
w1 g ¥ fe 7 wews @2 af
afpr Afewar wonfeaws woF &
T T HT fear Wi oo & wrOw
WO B TE wg GF0 | wHEA &7
foaid & ag w1 & f& W gfewr
nfawi{y, drogodite & wEAM WX



